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MR. DEPUTY CHAIRMAN . 1 am told 
that the privilege motion has already been 
rejected ... 

SHRI T. N. SINGH : No, Sir. There is 
nothing like a rejection. It is only postponed. 
Because, in that case, we had a right to say 
something against the rejection. 

MR. DEPUTY CHAIRMAN: If it is a fresh 
motion on some other thing, you are free to 
raise it. That does not preclude you. But once 
it is decided, it is decided. Now, before taking 
up the Calling Attention   ... 

SHRI LAL K. ADVANI: Sir, we would 
like to hear the Prime Minister herself on this 
very important point. 

MR.  DEPUTY CHAIRMAN:  I would 
suggest  Mr.  Advani   ... 

SHRI RABI RAY : Please, don't adjourn 
(he House   ... 

MR. DEPUTY CHAIRMAN: Please listen 
to me. I would suggest that it is between the 
Opposition and the Government. You can go 
and seek the clarification or whatever it is. 

SHRI LAL K. ADVANI: Sir, in this House, 
we have heard a statement from the Leader of 
the House  ... 

MR. DEPUTY CHAIRMAN : Mr. Advani, 
the statement has not come just like that ... 

{Interruptions) 

First of all, I must have my say. Everybody 
wants to have his say but you don't allow me 
to say anything. Let me have my say now. 
This statement has come out as a result of not 
only what has been happening in the House 
but certain consultations that have been going 
on outside the House. Therefore, I would 
suggest that if there are any clarifications with 
recard to this statement, the Opposition could 
seek the clarification by whatever mechanism 
you may devise—either somebody goes from 
the Opposition and meets somebody in 
authority there or whoever has made the 
statement here or whatever be the mechanism. 
I am not going to suggest what you do, but 
you can seek the clarification. 

MESSAGE FROM THE LOK SABHA 
The Conservation of Foreign Exchange 
andPrevention of Smuggling Activities 

Bill,1974 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following message 
received from the Lok Sabha signed by the 
Secretary-General of the Lok Sabha: 

"In accodance with the porvisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the 
Conservation of Foreign Exchange and 
Prevention of Smuggling Activities Bill, 
1974, as passed by Lok Sabha at its sitting 
held on the 6th December, 1974." 
Sir, I lay the Bill on the Table. 
MR. DEPUTY CHAIRMAN: The House 

stands  adjourned    till    2.30    P.M. 
today. 

The House then adjourned for 
lunch at twenty-one minutes past 
one of the clock. 

The House reassembled after lunch at 
thirty-two minutes past two of the clock, Mr. 
Deputy Chairman in the Chair. 

REFERENCE TO DEMAND FOR C.B.I 
REPORT    ABOUT    LICENCES CASE—

Contd. 
SHRI LAL K. ADVANI: Mr. Deputy 

Chairman, Sir, just before we adjourned for 
lunch you had asked us to assimilate what has 
been stated by the Prime Minister in her 
statement and then proceed. I have gone 
through the statement and I am happy to note 
that the offer of various papers... 

SHRI BHUPESH GUPTA: Nobody Is here. 
SHRI LAL K. ADVANI : Mr. Subra- 

maniam is here. I wish Mr. Mehta were 
also here but he will be coming here, I 
suppose. 

This offer is unreserved and without strings, 
this oiler to show us the various papers that we 
have demanded last Friday, namely the CBI 
report, statements made by witnesses and 
documents seized during the investigation, the 
report of the handwriting expert and the case 
diaries. These are the four things that the 
Government has offered to show to us, to the 
leaders of various Parties, in order to enable us 
to come to a judgment whether the action 
taken has been correct or something else is 
warranted. 

Sir, I do feel that the use of the words oath 
of secrecy' is responsible for some of the 
misgivings and mis-understandings. It should 
not have been used to the best of my 
knowledge of law. Oath of secrecy to be taken 
by party leaders in this matter can have no 
kind of legal or constitutional sanction. I. 
therefore, wanted a clarification right at the 
outset, which you yourself gave immediately 
after that because you said that it is. a 
gentlemans' agreement which is sought to be 
secured. Well, if I am shown some documents 
and the documents are shown to me as a leader 
of mv party, I cannot in deference to my party, 
keep it back from my party colleagues.    I 
have to discuss with my party 
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[Shri Lai K. Advani] 
colleagues also whatever is shown to us. So, the 
oath of secrecy in the sense in which it is legally 
used should apply to Ministers because 'oath of 
secrecy' is prescribed in the Constitution where 
the oath bare them from showing secret and 
confidential files even to their party members. 
He cannot show those papers even to his party 
members under the Constitution. That kind of 
secrecy has no relevance. So, from that point of 
view I regard the phrase as inappropriate and 
somewhat unfortunate. It creates misgivings and 
as you have rightly clarified and interpreted, it is 
only a gentleman's understanding. 

SHRI    CHANDRA    SHEKHAR : Why 
do you want to make it doubly sure ? 

SHRI LAL K. ADVANI: We will not tell it to 
the members or outside. That is the only thing. 
We will be entitled to make use of whatever 
knowledge we gain. The second point which 
also I would like you or the Minister to make 
doubly sure is this. Immediately after the 
statement, my colleague, Mr. Bhupesh Gupta, 
clarified that there is no stipulation. On my 
behalf and on behalf of my party when I agree 
and accept the offer made by the Government 
that we can persue all the papers relevant to this 
case and specifically made in the statement, I 
reserve to myself the right to demand, if the 
papers so warrant, a further probe or further 
action in the matter. 

SHRI SASANKASEKHAR SANYAL: Mr. 
Advani, may I interrupt? When there is no 
provision for secrecy enjoined in the 
Constitution, the enjoining of secrecy upon a 
Member is a contempt of the Members and a 
contempt of the House. 
SHRI LAL K.  ADVANI:  Mr.  Sanyal is a 

learned lawyer and, therefore, I am sure he will  
endorse my saying that the Government cannot 
force me to take    an oath  which   has  no   legal   
sanction.   The Prime Minister can certainly 
make a statement, but someming that has no legal 
validity  or warranty cannot  be  forced upon me.   
What I would like to clarify is when I see those 
papers nothing is going to preclude me or bar me 
from consulting my party  colleagues  in  that  
regard.   If  any of oath of secrecy tries to put an 
embargo on me of that kind,    I would not accept 
it.   The  second  point  is  this.   I  reserve to 
myself the right to demand a further probe and 
further action if the papers so reveal.   When we 
demand a probe on that basis we certainly have 
to cite the papers. We can work out a modality 
for that.   At the moment. I am broadly agreeable 
to the proposal made by the  Prime Minister to ) 
the House in deference to the wishes expressed 
by various sections of this House during the last 
week or so. 

MR. DEPUTY CHAIRMAN : Mr. Advani, 
now let us not go through a round of speeches 
again. 

SHRI OM MEHTA: We should now-
close it. I think you have made the 
position clear as far as the opposition is 
concerned. 

SHRI N.  G.  GORAY:  What is     the 
modus operandi. Just as you called a meet-
ing a few days back in your Chamber and 
the Chairman also, are you going to call 
another meeting ? 
MR.   DEPUTY     CHAIRMAN:     Once 
there is agreement, we can find out various 
methods for implementing the agreement. 
So, there is no difficulty. 

SHRI LAL K. ADVANI: We would re-
quest you, just as you took (he initiative 
last Friday, to take the initiative in 
pursuing this matter to its logical conclu-
sion. 

MR. DEPUTY CHAIRMAN: There is 
no difficulty. 

SHRI BHUPESH GUPTA : On Friday 
Government read out my proposal and 
they were agreeable to it. 
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MR. DEPUTY CHAIRMAN: Let me make 
it very clear: I shall not allow any more on 
this. Yes, Mr. Tyagi. 



143 Re-demand to [RAJYA SABHA] CB1 Report about      144 
licences case  

 
MR. DEPUTY CHAIRMAN: Let   me 

clarify one or two things. Whatever statement 
might have been made by the Prime Minister 
today it does not nullify what we have already 
discussed in the meeting. She has only 
advanced further. She says she is prepared to 
place some more papers before the Leaders of 
the Opposition. Therefore, I think it is a 
significant advance from where we were in the 
meeting. 

SHRI L. K. ADVANI: The only difficulty 
seems to be the use of the term "oath of 
secrecy". It is very clear that what we 
discussed in the Chamber that day holds good. 

 
MR. DEPUTY CHAIRMAN: Whatever 

was discussed in the meeting that day holds 
good. 

SHRI BHUPESH GUPTA: Nobody is 
going to meet in the Opposition with the term 
"oath of secrecy". What are we debating? 
Here is the proceeding of Friday. 

MR.     DEPUTY    CHAIRMAN  ;    Mr. 
Bhupesh Gupta, you gave a draft. That was 
acceded to by the Government, and it stands. 
Now we go to the Calling Attention. 


